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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCIH, NEW DELHI

In: Original Application No. 1204 of 2024

Court on its Own Motion

........ Petitioners

Versus

Principal Chief Conservator of Forests & Others

....... Respondents

Reply/Status report by way of Affidavit of
Rakesh Kumar Popli, Competent Authority-
cum-Additional Chief Administrator, GMADA,
PUDA Bhawan, Sector 62, SAS Nagar, Mohali,

on behalf of Respondent no. 4 (GMADA).

I the above named deponent do hereby solemnly affirm and

M \ declare as under: -

o

That the present petition is pending  adjudication before this

Hon’ble Court and is now fixed {or hearing on 15.09.2025

That at the outset it is humbly submitted lyat vide Notitication No.

13/41/21- 61HG2/2476 dated 23.09.2022 issued by Department of
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Housing and Urban Development, Government of Punjab,
Additional Chief Administrator, GMADA has been declared as a
Competent Authority under the provisions of the Punjab Regional
and Town Planning and Development Act, 1995 as well as under
the provisions of the Punjab Apartment and Property Regulation
Act, 1995. A copy of Notification dated 23.09.2022 is annexed
herewith as ANNEXURE R-4/1.

That it is further submitted that 28.01.2025 when this matter came
up for hearing, this Hon'ble Court was pleased to pass the

following order:-

" ORDER

1. Tribunal by order dated 01.10.2024 had impleaded three respondents and

K ) = had issued notice to them.
- ,/
%, s Bty l%()/) 2. Vakalatnama and short affidavit on behalf of respondent no. 3- District
e gD P
i l ,-)/{0, Magistrate, Chandigarh has been filed.

A

3. Learned Counsel for respondent no.3 submits that he will be filing a
detailed affidavit within two weeks.

4. No Vakalatnama has been filed on behalf of respondent nos. 1 and 2 till
now. 5. Considering the plea taken by respondent no.3 and disclosure made
in the news item on the basis of which this original application has been
registered suo-moto, we implead the following as respondent no.4:-

(i) Respondent no.4- Greater Mohali Area Development Authority through

Vice-Chairman.

6. Registry is directed to serve the notice upon respondent no.4

7. List on 08.05.2025.”
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That in this regard it is humbly submitted that in the Villages
falling near Chandigarh boundary like Mirjapur, Jayanti Majri,
Bharonjian, Karoran and Seonk etc. falling in the jurisdiction of
GMADA, Regulatory Branch of GMADA since 2023 till date has
issued total 62 show cause notices to unauthorized farm houses,
houses and commercial shops etc. In addition to above, illegal farm
houses colonies have also been issued notices in village Mirjapur,
Karoran and Nada. Detail of action taken/demolition drives
conducted against unauthorized constructions under the provisions
of the Punjab Regional and Town Planning and Development Act,
1995, the Punjab Apartment and Property Regulation Act, 1995

and the Punjab New Capital Periphery Control Act, 1952, is

'J depicted below:-

Date Village Remarks B

| 02.02.2023 | Karoran and Parrach | 25 under constructioni

|

structures have been
|

demolished in 3 illegall
|

: |
colonies. |

B N |
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2 ]08.04.2023 | Seonk and Parrach Sealing of illegal Farm
houses

3 | 27.07.2023 | Mullanpur , Garibdass | Demolition of 10 illegal
showrooms.

4 12.07.2024 | Seonk Demolition of illegal farm
house

5 27.05.2023 | Karoran Demolition of 10 illegal
structures in 3 illegall
colonies

6 14.02.2024 | Padol Sealing of illegal farm |
house |

4 11.09.2024 | Mullanpur garibdas | Demolition of illegal slums[

8 |121.01.2025 | Karoran Demolition  of  illegal

}{ approximately 30 under |
construction structures in 3 |
illegal colonies.

9 02.09.2025 | Seonk and Parrach Demolition of g |
foundations, 3 structures
and 1 farm house.

10 109.09.2025 Seonk, Parrach and [ unauthorized farm house

|
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 sealed on the said date and l
|
|

approximately 20 under l

construction houses were |

demolished in 3

unauthorized colonies .

11 |10.09.2025 |Seonk, Parrach and |During this demolition,
Nada approximately 10 under
construction houses and 1

farm house have been

demolished.

\

at it is further submitted that Deponent, on 11.09.2025 has published

NorR Nl §

Public Notices in three Newspapers namely 'Ajit', 'Punjab Kesari' and

'The Tribune', thereby, warning/awaking the general public that in
Villages Nada, Seonk and Parch, in violation of the provisions of the

Punjab Regional and Town Planning and Development Act, 1995, the

—

Punjab Apartment and Property Regulation Act, 1995 and the Punjab
New Capital Periphery Control Act, 1952 constructions be not raised
without obtaining the requisite approval from the Competent Authority

and if the unauthorized constructions are raised the same shall be
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demolished and FIR will be lodged under the provisions of aforesaid Acts

against the violators. A copy of Public Notices is annexed herewith as

ANNEXURE R-4/2, (Colly).

In view of above, it is humbly submitted that GMADA being a

Regulating Authority is taking appropriate action as per law against all

the unauthorized constructions falling within its jurisdiction.

1 “'SS/ lace: SAS Nﬁ(t\ﬁﬂ % "
ed: 12.@9. 2035 DEPONENT |V
" T‘°
B!UFICATION-

'V{Qﬂt
\/%/ Verified that the contents of para no. 1 to 5 of this affidavit

ue and correct to the best of my knowledge and as per the

information derived from the official records. No part of it is false and

nothing has been kept concealed therein.

‘Place: SH% NOHGAR A 9)\/\/
Dated: 12- 99 . 2eQS ' EPONENT

L AS Nad o '\Rr\’\“‘

pe— 1719
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. GOVERNMENT OF PUNJAB
EPARTMENT OF HOUSING & URBAN DEVELOPMENT
(HOUSING-II BRANCH)

Notification

saan -

Dated:23b°l lloz 2

No. 13/41/21-6HG2/2476  In exercise of the powers conferred by Section
2(m) & Section 175 of the Punjab Regional and Town Planning and Development
Act, 1995 and Section 2(1) & Section 41 of the Punjab Apartment and Property
Regulation Act, 1995 and all other powers enabling him in this behalf, the
Governor of Punjab is pleased to appoint the officers to exercise the powers and
perform the function of the Competent Authority under these Acts as per
annexure attached.

This notification shall supersede all previous notifications issued in this
regard.

This issues with the approval of the Chief Minister, Punjab.

Dated:la)OQIzozz Ajoy Kumar Sinha
Chandigarh Principal Secretary,
Housing and Urban Development, Punjab

Endst. No. 13/41/21-6HG2/2 477 Dated: 23 |0a]207 2
A copy is forwarded to the Controller, Printing and Stationary, Punjab
SAS Nagar with a request to publish this notification in the Punjab Govt. Gazette

(Ordinary).

SRS | e
Deputy Secretary
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ANI}'EXURE 1: DELEGATION OF POWERS UNDER PRTPD Act, 1995 and PAPRA, 1995
MUNICIPAL = . s A TTSIDE MUNICIPAL
) CORPORATION AREAS MUNICIPAL COUNCIL AREAS ou % s JC. SAS Negar
. e (except MC, SAS Nagar)
2 AUTHORITY> COMPETENT| APPELLATE | COMPETENT | COMPETENT | APPELLATE COMPETENT | APPELLATE
(Municipal (Munigip‘al
Councils in Councils in
Distt. all the
Amritsar, remaining
Ludhiana, Districts)
Jalandhar,
Patiala,
Bathinda and
4 SAS Nagar) Jﬁ
1.) CLU- Colony-Resi/Ind ; ool HUD
upto 25 acre/ Comm upto CMC ASLG ADC(UD) ADC(G) DLG Ca AS
10 acre
2.) CLU- Colony - Resi/ 8 " ) HUD
Ind >25 Acre Comm > 10 CMC ASLG ADQ(UD) ADG(C) OLG DTCP AS
acre
3.) CLU - Industrial Parks : DLG ST?P DTCP
upto 25 acre eMC ASLG ADC(UD) ADC(C)
4.) CLU - Industrial Parks oMC ASLG ADC(UD) ADC(G) DLG DTCP ASHUD
> 25 acre
5.) CLU - Rice Sheller, P
Brick Kiln, Petrol Pump, eMe ASLG ADC(UD) ADCG) DLG DTP DTC
Stone Crusher
T DTCP
6.) CLU - Standalone eMe ASLG ADC(UD) ADC(G) DLG STP (PBIP)
Industries
7.) CLU - Standalone units D ADC(G
other than industry, upto cMC ASLG ADC(UD) (G) DLG STP DTCP
25 acre
8.) CLU - Standalone units ADC(UD) ADC(G)
other than industry, > cMC ASLG DLG DTCP ASHUD
25 acre
9.) CLU-Mcga Project DTCP ASHUD pTCP pTCP ASHUD DTCP ASHUD
extension uplo 25 acre
10.) CLU-Mega Project ASHUD HUDM ASHUD ASHUD HUDM ASHUD HUDM
extension >235 acre
11.) (*) License to a Colony CMC ASLG ADC(UD) ADC(G) DLG CA ASHUD
E\ 12.) (**) Powerto cMC ASLG ADC(UD) ADC(G) ASLG ACA/ADC(G) ASHUD
regulaniscillegal colonies
13.) (***) Regulatory ,
Zs powers under PRTPD, cMC ASLG ADC(UD) ADC(G) DLG ACAJADC(G) ASHUD
1995 & PAPRA, 1995
[\ Notes and Abbreviations below (in alphabetic order):
3
(*) License under Section 5 OF PAPRA, 1995
{ (**) under policy No. 12/01/2017-§HG/2/1806 dated 18.10.2018.
(***) Regulatory Powers under Sections 87, 88, 89 OF PRTPD ACT, 1995 & SECTIONS 38 AND 39 PAPRA (*Power under section 157 of PRTPD
Act 1995 is vests with CA)
ADC (UD) Additional Deputy Commissioner (Urban Development) for districts Amritsar, Ludhiana, Jalandhar, Patiala, Bathinda and SAS Nagar.
ADC (G) Additional Deputy Comimissioner (General) in casc of remaining districts.
ACA/ ADC (G) - Additional Chief Administrator of concerned Urban Development Authority for districts Amnitsar, Ludhiana, Jalandhar, Patiala
Bathinda and SAS Nagar and Additional Deputy Commissioner (General) in case of remaining districts.
ASHUD - Administrative Secretary, Housing and Urban Development Deptt. or as delegated by him.
ASLG - Administrative Secretary, Deptt. of Local Govt. or as delegated by him.
CA -Chicf Administrator of cuncerned Urban Development Authority under Department of Housing and Urban Development
CLU and License cases not covered under of the above categories - Competent Authonity will be HUDM
CLU cases outside Municipal limits under 1.) above and Licenses t»ql‘i(lc Municipal innts under 11 ) above, will be scrutinized & signed xunthy by DTP i
and ACA of the concerned Urban Development Authonty for distnicts S.AS. Nagar, Ludhiana Patiala
Bathinda, Jalandhar, Amntsar and by DTP and ADC(G) for the other districts. '
CLU UNDER SECTIONS 56 (6), 67 AND 81 OF PRTPD ACT, 1995
CMC - Commussioner of concerned Municipal Corporation.
Coluny = Residential, Industnal or Commercial as defined in PAPRA, 1995
Competent suthonity shall be the one, in whose risdiction more area falls in caxe f P
srea outside the Municipal Limits > i case ol projects whaose some area falls within & some
DLG - Director, Local Government, Punjab
DTCY - Iirector Town and Country Planning, Punjab
HUDM - Housing and Urban Development Minister, Punjab
STP - Semor Town Planner of concerned circle of HUD

e e e
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No. 13/41/21-6Hg2 ZM 18 —2M9) Dated: 73 /9 /22

action:-
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A copy is forwarded to the following for information and necessary

Additional Chief Secretary to Chief Minister, Punjab.
Principal Secretary, Industries and Commerce, Punjab.
Principal Secretary, Department of Local Government, Punjab.
CEOQ, Punjab Investment Bureau, Chandigarh.

Director, Town and Country Planning, Punjab.

Director, Local Government, Punjab.

Chief Administrator, PUDA, SAS Nagar.

Chief Administrator, GMADA, SAS Nagar

Chief Administrator, GLADA, Ludhiana.

All Deputy Commissioners of State of Punjab.

All Additional Deputy Commissioner (General).

Additional Deputy Commissioner (Urban Development) Amritsar,
Ludhiana, Jalandhar, Patiala, Bathinda, SAS Nagar.

Chief Town Planner, Punjab.
G.M. (I.T.), PUDA, SAS Nagar.

-~
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POWER OF ATTORNEY

)/

.04/ /304 ) 102y
édlf./— ON 75 QWA M oT70N ...Petitioners

Versus

FRINCEBRL CHiEF (DAICER VATOR oF PPRESTS . Respondents

Know all to whom these presents shall come that I / We, the undersigned appoint
to be the Advocate for the in the above mentioned case, to do the following
acts, deeds and things or any of them, that is to say :-

1. To act, appear and plead in the above mentioned case in this Court or any other Court in
which the same may be tried or heard in the first instance or in Appeal or Letters Patent
Appeal or Review or Revision or Execution or in any other stage of its progress until its final
decision.

2. To present pleadings, appeals, Letters Patent Appeals, petition for appeal or any other
petition to the Supreme Court, cross objection or petition for execution, review, revision
withdrawal, compromise or other petition or affidavits or other documents as shall be
deemed necessary or advisable for the prosecution of the said cause at all its stages.

3. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that shall arise touching or in any manner relating to the said cause.

4. To receive payments and grant receipts thereof and to do all other acts and things which
may be necessary to be done for the progress and in the course of prosecution of the said
cause.

5. To employ any other Legal Practitioner authorizing him to exercise the powers and
authorities hereby conferred upon Advocates whenever they may think fit to do so.

AND I / We hereby agree to ratify whatever the Advocates or their substitute shall do in
the premises and in this connection.

AND I / We hereby agree not to hold the Advocates or their substitute responsible for the
result of the said cause in consequence of his absence from the Court when the said cause is

called up for hearing.

AND I / We hereby agree that in the event of the whole or any part of the fee agreed by me
/ us to be paid to the Advocates remaining unpaid, they shall be entitled to withdraw from the
prosecution of the said cause until the same is paid.

AND I / We hereby agree that the Advocates will not be bound to appear before us if the
case is transferred to any other Court or if the Court sit s at any place other than its normal
place of sitting.

IN WITNESS WHEREOF I / We hereunto set my / our hands to these presents the
contents of which have been explained to and understood by me / us.

This the |2-¥ , 2025.

Mw (Signature/ R:‘) impress of Client)

ACCEPTED it Malik ~
D-184/2014 ‘W\

ADVOCATES
Sign identified
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